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NINTH REPORT OF THE COMMITTEE ON PETITIONS 

(FIFTH LOK SABRA) 

INTRODUCTION 

I, the Chairman of the Committee on Petitions, having been auth~ 
rised by the Committee to present the Report on their behalf, present 
this Ninth Report of the Committee to the House, on the representa-
tion from Government pensioners regaooings accommodation prob-
lems of retiring Government servants. 

2. The Committee considered the matter at their sittings held on 
the 14th June, 5th and 6th July, and 20th December, 1972. 

3. At their sitting held on the 5th July, -1972, the Committee heard 
the representatives of the petitioners. At their sitting held on the 6th 
6th July, 1972, the Committee took oral evidence of the representative 
of the Ministry of Works and Housing, including those of the Delhi 
Development Authority. 

4. The Committee wish to express their thanks to the Officers 
of the Ministry of Works and HOUSing and others for furnishing to 
the Committee the material and information they wanted in connec-
tion with the examination of the subject. ' 

5. The Committee considered their draft Report at their sitting 
held on the 20th December, 1972 and adopted it. 

6. The conclusions/recommendations of the Committee on the 
representattion have been included in the Report. 

(v) 



REPORT 

APetitioaellS'grievaoees and .prayer 

1.1. Shri J. P. Goel and 45 other pensioners of the Central 
Government submitted a representation (See Appendix-I) dated the 
2nd April, 1972, coun:tersigned by Shri S.M. Banerjee. M.P., for 
providing residr::ntial accommodation to retired Government em-
.ployees. In their rEUll"esr.ntation, the petitioners had inter alia 
stated as follows:-

"The present rules regulatting allotment and de-allotment of 
quarters were' framed long ago and they need drastic 
changes in the light of the welfare schemes which are 
being ushered in after Independence ... A large number of 
pensioners are in occupation of Government quarters for 
more than one year after the date of their retirement. 
This is not due to any wilful intention but due.to the 
helpless situation that they have been put into. While in 
service those pensioners were not able to construct their 
own houses mainly due.to non-availability of land. In 
Delhi lands have been acquired by Government (D.D.A.) 
and were provided and allotted through co-operative 
societies. No such,Co-operative Socie~y was allowed to be 
registered for allotment after April, 1961. Thereafter, 
allotments were made thro~gh auction and Government 
servants were notfinanciadly in a position £0 compete with 
businessmen.J)uri~g the period of our service the D.D.A. 
had no develo~d schemes to. provide lands or .ready-made 
houses as . they have done now. We could not buy plots 
.from private parties . due to exorbitant. prices .and hence 
could not construct· houses. Even a .. few of us who could 
procure a plot could do so .at. t,l1e fag end of their service 
when loans couJ,d not be raised for constructing houses. It 
is not now. possible" for us to' hire. private .accommodation 
on ac~ount of .prev;uun.£exhoI:bi~t J;'E!Rts. ~arl~ament has 
passed a Bill recently authoriSing ~verriment to evict us. 
'~viction .proceedings are ~ing :tAken .,?y the Directorate 
.Qf:r..s~tes. 'We, Y':hph~ve served the. gOver~ellt loyally 
throughout our life axe now facing ,h~!p~ situation. ... co ...... \'".j 

This is a social problem as is in the ease of Jhuggi 
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Jhonpari dwellers and calls for merciful and most sympa-
thetic consideration!... The question of accommodation 
was particularly brought to the notice of the Hon'ble-
Minister of Works and Housing recently but without any 
tangible results. It was also brought to his notice that 
Delhi Municipal Corporation has already passed a Resolu-
tion whereby the M.C. employees to whom Accommodation 
has been allotted by the M.C. are entitled to purchase them 
on a hire purchase basis. 

Your petitioners pray that (i) before eviction, alternative arrange-
ments for rehabilitating us may kindly be made on 'Priority basis on 
easy instalments; (ii) Same such localities which have been ear· 
marked for demolition of Government quarters therein may kindly 
be reserved for pensioners and quarters in these colonies may be 
made over to us on their depreciated value; and (iii) Pending a 
decision in this matter, we may very kindly be allowed to continue 
in our existing quarters on payment of Ia per cent of our pensions.''' 

1.2. Subsequently, two further representations (See A.ppendix-II) 
dated the 29th September and 20th November, 1972, respectively were 
received on the subject from the President, Headquarters, All India' 
Organisation of Pensioners, New Delhi, in which it had been inter' 
alia stated as follows:-

"Kindly refer to the 'Petition made by Shri J. P. Goel and 
others, most of whom have now become members of this. 
Organisation. . .As some of the petitioners are displaced 
Government servants from Pakistan, their case merits 
special consideration because the Government accommoda-
tion allotted to them while in service from 1947 onwards 
was virtually by way of Rehabilitation relief and not 
because of their being Government employees. The circum-
stances under which Government accommodation was. 
allotted to them were given in "Gadgil Assurances" and 
Government Press Note of 1951 issued by the Chief Com-
missioner, Delhi. A reference to the said Government. 
Press Note would reveal that in case of retirement, dis-
missal, discharge from service, they will· be provided with.-
alternate accommodation before eviction from Govern-
ment quarters. As a result of these assurances, the dis-
placed Government servants were not allotted built Up" 
houses 'in the various refugee coloI)ies then brought up by 
the Central Government with a view to rehabilitating the 

t. refugees." • . . _ _ 1. 
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B. Factual comments of the Ministry of Works and Housing anc[ 
evidence before the Committee 

I. Number of pensioners in occupation of 90vernment accommoda
tion. 

1.3. It has been stated in the petition that a large number or-
pensioners are in occupation of Government quarters for more than 
a year after the date of their retirement. During the course of 
evidence before the Committee, the representatives of the petitioners 
stated that the number of such persons was about 2,000. When the 
Committee pointed out ~hat according to the Government, there were 
only about 220 such persons in occupation of Government accom-
modrution, the witnesses stated that while arriving at that figure, 
the Government had, not, perhaps, taken into account the number 
of similar persons belonging to the Posts and Telegraphs Depart-
ment, the Railways and some other categories, including those of 
Type II, Type III, Type IV etc. 

1.4. In their wirtten comments furnished to the Committee, the-
Ministry of Works and Housing have inter alia stated: 

"According to the information alVailable at present nearly 220 
retired Government servants are in occupation of general 
pool accommodation at Delhi/New Delhi even though the 
allotments in their names have been cancelled. It has 
been observed that, in a number of cases, even though 
ad hoc allotment has been made to the sonldaughter of a 
retired Government servant to mitigate the hardship of the 
retiring officer and his family, the retiring Government 
sen'8Dt has not vacated the Government ac.commodation 
in his occupation and the family has retained both the-
houses, namely, that in occupation of the retiring Govern-
ment servant and that allotted on an ad hoc basis to his 
son/daughter." . 

1.5. During the course of oral evidence before the Committee, the 
representatives of the Ministry of Works & Housing informed the 
Committee that there were some 294 such persons, who, he emphasis-
ed, were in un-authorised occupation of Government accommodation. 
In a subsequent note furnished to the Committee, the Ministry of 
Works and Housing halVe stated tlfat. "as on 31st July, 1972, there 
were 229 Central Government servants in Delhi/New Delhi. who 
continued in occupation of general pool 'accommooation even after 
their retirement. from service. This does not include the number ot-
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retired Gove1'11lllent servants in occupation of accommodation under 
the control of the MiniStry ,of Defence, Railways, Posts & Telegraphs, 
etc." 

II. Stay of eviction proceedings 

1.6. It has been stated in the representartion that the Directorate 
of Estates has launched eviction proceedings against the petitioners 
and it has been prayed that before their eviction, alternative arrange-
ments for rehabilitating them might be made on a priority basis. 
During the course of evidence before the Committee and in their 
subsequent representations, the representatives of the petitioners 
have pleaded with thet Committee that pending the Committee's 
Report on the subject to the House, necessary steps might be taken 
to stay the eviction proceedings against them. In this connection. 
the representatives of the petitioners informed the Committee during 
the course of oral evidence that they felt that those. pensioners who 
did not haNe their sons or other dependents' in the service of the 
Government at the time of their own retirement were given a dis-
criminatory treatment vis a vis those whose dependents were in Gov-
ernment service as the latter were permitted to retain Government 
accommodation, at the time of their retirement for no sound 
reason. That might be the· case in spite of the retiring Government 
servants owning their private accommodation. The witnesses sug-
gested that those pensioners who had served the Government and 
whose dependents, were not in employment of the Government 
should be. permitted to retain Government accommodation on a pay-
ment of 10 per cent of their pensions. Besides, the relevant rules 
should be so modified that the son of a retiring Government servant, 
who had ,his private accommodation, should no1"be allotted. Govern-
ment accornttl()datiOn at 1 tb:e time of;the-retiremem-:oHfre-father who 
might be in occupation Df Government aecommodation, which was· 
pennittedby the e:li:istingrules. 

1.7. The Ministry of Works and Housing have, :in,8 written note 
furnished to the Committee, stated: 

"The Public Premises (Eevtion of thlauthorised Occupants) 
Act, which had been struck down by· the~lhi. mgh Court, 
was revived in the year 1971. As there is aD.\ .acute short-
age Gf accommodation for the sel"Ving employees, the 
Govermnent have to l£eSOrt to,eviction proceedings against 
those .-emp1oy.ees who ,.are in :J.U)aL1.tqoris«td~pation of 
Govemment accQIOD.lOdation.ID..~/~ew Delhi, it has 
been posslble to.pro¥ide ..accotnJ:nodation to· o.J;l.lY. ab9ut i2 
per cent of the Governmettt employees working in eligible 
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ofBcesand the remaining 58 per cent of the ~erving em-
'Ployees have to fend for themselves." 

1.8. During the course of 'oral evidence of the representatives of 
the Ministry of Works and Housing, the Committee enquired whether 
it would be possible to stay such proceedings until. altern'ative accom-
modation had been arranged for those persons. The Secretary, 
Ministry of Works and Housing, stated that those proceedings should 
be allowed to go on. In this connection. he also clarified that there 
was no connection between those eviction proceedings and the allot-
ment of accommodation under the limited scheme being contemplat-
ed by the D.D.A. for t:"e retired Government pensioners. The Com-
mittee made some further enquiries from the Ministry of Works 
and Housing regarding the stay of eviction proceedings against the 
petitioners. The Ministry of Works and Housing have informed the 
Committee that there is already an acute shortage of accommodation 
in the general pool and it has not been possible to provide accom-
moda'tion to such Government employees as have put in service of 
over 25 years. There has been a lot of criticism aga:inst Govern-
ment for not providing accommodation to such employees. To the 
extent the accommodation is in unauthQrised occupation of retired 
Government employees, the eligible Government servants will be 
denied the allotment. At present 294 retired Government servants 
are overstaying in general pool accommodation and in case any con-
cession is given in the matter of retention to the 46 petitioners, it 
will be difficult to resist the demands from other employees of Similar 
categories. Besides, retirements are taking place every day and the 
number of retired Government servants, who are in unauthorised 
occupation of accommodation, will go increasing in case ,ny lenient 
view is taken in the case of 46 petitioners" It has been added by the 
Ministry of Works and Housing that in these circumstances, It will 
not be justified to allow further retention in these Cases and to en-
courage l}Ilauthorised occupation by such category of employees. 

III. Difficulties faced by pensioners iT. acquiring private 
accommodation while in service 

(a) Acquision of land by Delhi Development Authority and policy 
regarding disposal CYf landrbuilt up [tdts. 

l.9.1t has "been stated in the TeplesentdiOh Ittiat VOflile in the 
serVice ,:Of,the'~ernment, ~'petitioners 'were ·not~bie rto construct 
their -oWft'h~eslI18inlydue to non-avaiiabiiityonland .. In Delhi, 
lands were -acquired "by Government (D;D.A;,) and allotted through 
eo.:opetati'V~;sOciertes. Nosu.ch co-opet'lltive ~soci&ty ·wes allowed to 
~ "Nga"'cVtDr ~eat~after :l\pi:il; .1911.' llheree.tter. allotmentl 

I 
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were made through auction and Government servants were not finan-
cially in aJ position to compete with businessmen. During the period 
of their service the D.D.A.had no developed schemes to provide 
lands or ready-made houses as they have done nOW. They could 
not buy plots from private parties due to exorbitant prices and hence 
could not construct houses. During the course of the evidence of 
the representatives of the petitioners, the Committee enquired why 
they had not purchased land or built up flats sold by the D.D.A. etc." 
while they were still in service, the witnesses stated that some years 
ago, all the land in Delhi was frozen by the Government and sub-
sequently it was given only through the co-operative societies. They 
added that while the price of free hold land was almost prohitive for 
the pensioners, most of the cooperative societies were still in dol-
drums, excepting a few which belonged either to the richer sections 
of the society, or to the high ranking officers of the Government, 
most of whom were not occupying their own houses but had rented 
them out for exorbitant rents. Such Government servants were also 
in occupation of Government accommodation allotted to them by the 
Directorate of Estates. In regard to built up flats, the witnesses 
stated that some of them, who had deposited the required advance 
money with the D.D.A.about three yea,rs ago, had not got any accom-
mcdation so far. They added that while hoU'ses for the lower and 
middle income groups were being built in some far flung areas like 
Lawrence Board etc., those for the higher income grouPs were being 
built in some of the prestigious areas like East of Kailash, Safdc.r.jung 
etc. Besides, the built-up flats were in the multi-storeyed buildings, 
which it was. not advisable for the elderly persons to purchase on 
grounds of failing health. The cost of those flats was also pretty 
high i.e. about Rs. 35,000, which was normally beyond their paying 
capacity. 

1.10. In a written note furnished to the Committee, the Ministry 
of Works and Housing have inteTaLia stated: 

"A Government servant, when he enters service knows fully 
well the date of his retirement and it is for him to makp, 
arrangements for a house to live in after retirement. 
Prior to the formaJtion of the Delhi Development Authlll'llY, 
land was available at reasonable rates in various private 
colonies. It cannot be accepted that it was difficult for 
pensioners to get land at reasonable 'rates at that time. 
The "Delhi ~velopment ..Authority have also launched a 

(' .umberof .&<:hemes . of.allotment of accommodation to 
ro 'Pers9~ of the low ~d Puddle mcome groups' and a la~ge 

number of Government servants have derived bene 'fits of 
these schemes. The Delhi Development Authority have 

~. . allotted plots of land to a large number of GovernmeDt 
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servants under various schemes. Besides, land has also 
been allotted to co-operative house building societies of 
Government servants. In case the pensioners had not 
derived benefit of these schemes, it was not for the Gov-
ernment to induce them to take advantage of such schemes. 
Besi~es, Government have ailso been sanctioning house 
building loans to its employees at a low rate of interest 
'and it was for the pensioners to make use of such schemes." 

1.11. During the Course of oral evidence of the representatives of' 
the Ministry of Works and Housing, the Committee enquired about 
the number of Co-operative Housing Societies of Government servants 
in Delhi. The representatives of the Delhi Development Authority 
stated that except for two Societies which were exclusively for 
Government servants-one of them having a membership of 1300-
there were no such societies for Government servants exclusively. 
A survey at one stage had indicated that some 60 per cent to 70 per 
cent of members of the co-operative societies were Government 
servants. 

1.12. He further informed the Committee that 300 co-operative 
societies were registered when land was offered, but all of them 
did not accept the land. The number of plots developed through the 
co-operative societies was about 12,000 and at one stage 26,000 pints 
were under development by the co-operative societies. In the gene-
ral scheme of the D.D.A., they were selling a large number of plots 
as well as houses and in both the categories, there was a reserva-
tion for the salaried class, when might include the Government 
servants and others like bank employees ,etc. Advantage was, how-
ever, taken mainly by the Government servants. For example, in 
Narayana, about 60 per cent of the allottees were Government ser-
vants. 

1.13. The Committee asked the witnesses to comment on the 
~ontention of the petitioners that the co-operative Housing Societio;!s 
-of which they were the members and most of the other co-operative 
societies of the lower and middle income group Government ser-
vants had not been allotted land so far. The Secretary of the Minis-
try of Works and Housing clarified that it was not correct to assume 
that in Delhi one could not get a he-use or a plot except through 
the co-operative societies. He referred to the representation under 
discussion of the Committee, which was dated 2nd April, 1972, and 
pointed o~t that till the 31st March, 1972, that is two days before 
the .submission of the representation to Lok Sabha, the D.D.A. had 
kept open a scheme fOF allotment of fiats on easy instalment basis 
and even subsidised basis for the very low income group. That 
scheme,the Secretary of the Ministry pointed out, must have been 



lQ:lown tQ the rel?J:e,s.entationists and th~ c,?~(j, .~~ ~ advantage 
·ofth~t scheme; . 

1.14. The repn~ntative of the Delhi Development Authority 
,lu~idated that some 19,000 persons in the Low and Middle Income 
Groups had register.ed themselves with the O.E>:A.between the 
period December, 1971 and March, 1972, for allotment of flats and 
that they were committed to give themftats. 

1.15. Besides, the D.D.A., had developed plo~s of l~ss than 200 Sq 
Y ds, and allotted them to the people in Middle and Low Income 
Groups The total number of plots, allotted by the D.D.A. was 13,000 
Ol:1t of which 50 per cent were allotted bi:.. draw of lots at fixed price. 
The maximum quota in these plots was also taken by the Gove~

ment servants. The Secretary of the Ministry of Works and HOlls-
ing sought to clear a general nUsqp,derstanding that the co-operative 

. societies were "al)llexed" by the higher income groups. As an al-
ternative, he suggested for theconlliqeration of the Committee that 
allotment of land to co-operative societies might be stopped. In~

tead, the D.D.~., sbould reg,!ste.r the requirements. 

1.16. 'I'he Co.JD.'lJD:ittee asked the Ministry of Works and Hous-
ing t-o furnish a statement giving. the number of cooperative house 
building societies registered in Del:hi, the respective dates of re-
gistra.t~, ,the dates. on which land was allotted to them and the 
number of their shareholders, particWal'ly. the Government servants 
aDii,the number of such societies to which land has not so far been 
aUe;tied In a· wri4lten note furnished by the Ministry, it has been 
stated: . 

''For the purpOSe of allotm·ent of land to co-operative house 
: building societies under the scheme of "Large scale 

acquisition, development and disposal of land in Delhi", 
the sp<;i.eties have been div~ded into f-our categorms com-
prising (i),Hq~Bl:lildingCo"'operative Societies in 

. whose favour notifiqatioa&, etc., for acqmsition of l~d had 
bee.n )ssu~ be1oJ;e 13-11-1954" (ii) House Building Co-
operative Societies which ,had themselves pWlchased land 

. before ,13-11-1959 thr-ough pl'ivate Jilegotiations, (iii) 
House Building Co .. oper~tive Societies which ·had been 

,ci.ispgssessed of their land and (iv) Rou.se :Suilding Co-
operative .Societies which had aBk-ed for acquisition/allot-
ment of land {the societies which- were, registered before 
1341,,1959 and those which w.ere registered between 
·'13-11-19~ ~ 2-5-1oo1};. 

The societies· faHihg under categories· (i), (ii) and (iii) were 
. given :prefureilce . in respect ot·' allotment 'of u land. They 



were allotted land equivalent to.llUJ.d oWl\ed bI tbt:!~ 01 

,tmtifie<f inthei!- fuV'out, subject to ,slight adjustments due 
t01"eqttirements of Zonal/Layout Plari,etc. The p>sition 
in. regard to -allotment 'of land to the societiElS in those 
categori~ is as follows:-

(a) About 1,770 acres of undeveloped land had been allotted 
to 41 co-operative house building societies for the pur-
pose of development and anotment of developed plots 
~ theil' Members. Out of these societies, 27 have already 
developed 'land measuring about 1,400 acres providing 
about 7;11'0 resi'dentml plots of various sizes. It has not 
beeR posSib~ to find out how many members in these 
societies are Government servants. 

(b) 18 societies, whit!h, had areas too small to be developE'd 
independently, hav~ been given 9aBdeveloped plots 
(total area 1,79,893 sq. yards) W proportion to 38 acres 

of land owned by them prior to 13-11-19,59. These deve-
loped plots fall in the .co.lonies develQped by the Delhi 
Development Authority or the Municipal Cm::poration of 
Delhi. Of the total of 988 plots, 77 plots hawe been al-
lotted to the societies formed by Central Government 
employees. For the societies in categ.Qt:y . (iv), about 
2,100 acres of land were earma.r~ed f9r allotment to 
~hem. The total number of societies, in this category 
w,as 151. Out of these, 96 .hag reliPon$led to the offer 
made to them by the Delhi A.dnlinistr.s,tiqlL' The num-
bet of. societie~' an.d the arel!S where allotments have 
been made are as under:-:-

SI. Area where a11o"ment has been made No "f 
No. so:ieties 

I p"ritaT!lP!ir . 
2 Roh~Road' 
3 ShSbda~ 

Acres of 
Jand 

allotted 

589 
466, 

1100' 

Total 
Memhership 

J,500~ , 

,7~OOP" 
I1,OOO 

Note: Approximate number oof Gover~ment serVants, who 
, are members of these- soclfmes or societies which exclu-

sively belong to them, comes to nearly 11,000. 'These so-
cieties were registered between April, 1948 and J~I~Y, 1970 

, arid ttie· IanllF wail·anotted: to them 'between May, 1959 and 
May, i'!Y72!' ' .," ' 

, *Aju:r the,elleral development waa 'CG!Dpiettd in-,Peccmber, I~' societies have 
a~pted the: alIomtent and taken possession thereof . 

• ·Gener~" development 'compl~ted' in "Febru~JY' I,~~~. ., ., • ' 
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1.17. The Committee asked the Ministry of Works and Housing 
to comment on the contention of the petitioners that no co-operative 
societies were allowed to be registered for allotment of land after 
April, 1961. In a written note furnished by the Ministry, it has 
been stated: 

"It was in the year 1961 that Government had imposed a ban 
on the registration of co-operative house building societles 
for allotment of land on plot housing basis. In February, 
1970, this ban on the registration was lifted by Govern-
ment and orders were issued that new co-operative house 
building societies could be registered for allotment of land 
for group housing. In pursuance of this decision, new 
co-operative house building societies are being registered 
by the Registrar Co-operative Societies, Delhi. The 
Registrar, Co-operative Societies has intimated that so 
far 125 such societies have been registered by him under 
this scheme. Beside/"these dew societies, there are 50 
old societies which were registered prior to 1961 but which 
had not accepteq the land offered to them earlier and have 
now opted for allotment of land under group housing 
scheme. As such there will be about 175 societies which 
will be considered for allotment of land under this scheme. 
So far land has been allotted to five group housing socie-
ties under this scheme as· per the decision of Government. 
The cases of all the remaining societies will be considered 
by the Housing Committee of the Delhi Development 
Authority shortly and these cases processed further in 
accordance with the policy laid down". 

1.18. The Committee enquired whether a blanket ban on regis-
tration of cooperative societies came in the way of adding to the 
-existing housing units in Delhi/New Delhi, besides putting a stop 
to channelise the savings of the common man towards building 
activity, which could provide additional employment and other bene-. 
fits. In a written note furnished to the Committee. the ldinistry of 
Works and Housing have replied in the negative and have stated: 

"Apart from allotting land to a very large number of co-opera-
tive house building societies, . the Delhi Development 
Authority had put in the market a large number of pIotR 
for the low and middle income groups. It also construct-
ed a very large number of houses for the low and middle 
income groups." 
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1.19. In this connection, the Committee enquired from the Minis-
try of Works and Housing the number of retired Government em-
ployees in Delhi/New Delhi still occupying residential accommoda-
tion allotted to them by the Directorate of Estates, who have/had 
applied to the Delhi Development Authority for purchase of 'land 
from time to time under different schemes, but they have not been 
able to get any land so far, ,and also the number of those who have/ 
had got their names registered with the Delhi Development Aut-
hority for purchase of built houses/flats from time to time under 
different schemes, but they have not been able to get any built 
houses/flats so far. In a written note furnished to the Committee, 
the Ministry of Works and Housing have stated: 

"No such statistical data are maintained. However, about 
19,000- people in the 'Janta' Low and Middle Income Grol1ps 
have got themselves registered with the Delhi Develop-
ment Authority under its advance registration scheme. 
This registration scheme commenced from the 15th Nov-
ember, 1971. This is a general scheme in which any per-
son can get himself registered. There is no column in the 
application form which gives information whether the 
applicant is a retired Government servant and is in occu-
pation of Govelmment accommodation. Efforts made to 
find out information on this point have not yielded worth-
while results. All those, who have registered themselve::; 
with the Delhi Development Authority under the ad-
vance registration scheme, including retired Government 
servants, would be able to get flats in due OO\lne." 

/ 

1.20. The Committee z:eferred to the present policy of the Delhi 
Development Authority for disposal of developed' plots \Ulder which 
50 Per cent of the plots are put to auction and the other 50 per cent 
plots are given out at fixed price to those who fall in the LowlMiddle 
.I;ncome Groups,and desired to know whether in view of the fact that 
tPe number of persons in the LowlMiddle Income Groups and those 
of fixed, income~ including Government servants, was moz:e in num-
ber, would not the sale of 50 per cent plots by open auction tant-
amount to giving much greater veightage to those in higher income 
slabs at the cost of the lower income groups people. The Committee 
also desired to know the basis for eannarking 50 per cent plots for 
fJale by puhlic auctiPn, in wbi(!h these plots are alledgedly e~ltWvely 
~72-2. 
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cornered by the richer people. In a written note furnished by the 
Ministry of Works and Housing, it has been stated: 

"Apart from the plo~ that are made available to the low and 
middle income groups on the basis of draw of lots, the 
Delhi - Develop~ent Authority is utilising a good portion 
of developed land for constructing houses and allotting 
them exclusively. to the "Janta" and low and middle in-
come groups. Thus, the utilisation of land is tilted heAvily 
in favour of low and middle income groups. It has als~ 
been kept in view that the auction conditions are res-
trictive and most of the rich people are excluded by the 
condition that no body can participate in the auction if 
he has any other plot or house in Delhi either in his name 
or in the name of his wife or in the nam~ of any depen-
dant children." -1.21. The Committee also asked the Ministry of Works and 

Housing to state the total number and the respective area of the 
developed p'lots sold (i) by open auction; and (ii) on fixed price 
by draw of lots, since the inception of the Delhi Development Aut-
hority. The Ministry has informed the Committee that: 

"So far 12,913 plots have been disposed of by the Delhi Deve-
lopment Authority. Out of these, 6,498 plots have been 
dispo.sed of by auction and the remaining have been sold 
at fixed price to the low and middle income groups or to 

. those whose lands were acquired. Apart from this, a large 
number of plots have been allotted at fixed rates to Cc-
opet"ative . societies. Large chunks of land are being nt!1is-
sed by the Delhi Development Authority for putting up 
houses on group housing basis exclusively for the low and 
middle in~ome groups. The position, as on the 1st October,. 
1972, is that the Delhi Development Authority is construct-
ing about 32,000 houses for the "J anta" low" and middle 
income groups. About 10,000 houses haye already" been 
constructed and another 15,000 are at different stages of 
construction and the construction of the remaining 7,000 
houses has been sanctioned and the preJiminary works has-
been taken up." 

(b)" High Tents in private accom~tion 

1.22. It haS been stated in the representation that the retired 
Government pensioners are not able to afford to acquire private 
accommodation on rent as the prevailing rents are exorbitant. 
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1.23. The Ministry of Works and Housing have, in a written note 

furnished to the Committee, stated that: 

"it is a fact private accommodation in Delhi is difficult to 
get and that the rents prevailing are very high. Keeping in 
view these difficulties the Government has now formu-
lated a scheme for registration of Central Government 
employees who are due to retire within a period of three 
years to enable them to purchase flats to bel::milt by the 
Delhi Development Authority." 

IV. Displaced persons reti.'ed from Government service occupying 
Government accommodation 

1.24. During the course of oral evidence before the Committee, 
and in the subsequent representations received on behalf of the 
pensioners through the All India Organisation of Pensioners, New 
Delhi, it has been pointed out to the Committee that some of the 
petitioners are displaced persons whose case merits special considera· 
tion. l,t has been stated that whi1~ they were in service of the 
Government after 1947 onwards, residential accommodation was al-
lotted to them by the Government virtually by way of rehabilitation 
relief. It has been further stated that the circumstances under 
which Government accommodation was allotted to them were givf"Jl 
in the "Gadgil Assurances" and the Press Note of 1951 issued by 
the Chief Commissioner, Delhi (See Annexure to Appendix II). 
The petitioners have pointed out that reference to this· Press Note 
would reveal that in case of retirement, dismissal, discharge from 
service, they would be provided with alternative accommodation be· 
fore eviction from Government accommodation and as a result of 
those assurances, the displaced Government servants were not al-
lotted built up houses in the various refugee colonies then built by 
the Central Government with a view to rehabilitate the refugees. 
It has been emphasised that the number of displaced Government 
servants who had been allotted Government accommodation from 
generel pool by way of rehabilitation relief was comparatively small. 
The petitioners have added that Government are committed to pro-
vide them. alternative accommodation on production of an affidavit 
that they do not own any house in New DellU/DelhifDelhi Cantt. 
The petitioners have contended that all displaced· retired Govern-
ment employees who were allotted Government accommodation out 
of refugee quota from 1947 onwards may be provided with alternafe 
accommodation as envisaged in "Gadgil Assurances". 



, 1.25. During the course of oral evidence of the ,representativ~ 
of the Ministry of Works and HousiDg, the Committee enquired 
about the number of displaced persons amongst the petitioners who 
had retired from Government service but were continuing to occupy 
residential accommodation allotted to them while in service by the 
Directorate of Estates. The rep~esentatives of the Ministry of 
Works and Housing stated that they did not have the requisite in-
formation. The Committee' then drew his attention to the state .. 
ment made by the Minister of Works and Housing in the Rajya 
Sabha on the 14th August, 1971, in which he had stated that the 
"Gadgil Assurances" for providing alternative accommodation to dis-
placed persons would be implemented. The Secretary of the Mini's-
try of Works and Housing expressed doubt whether the "Gadgil 
Assurances" were applicable toaccommodat,!on allotted to Govern-
ment servants by the Directorate of Estates in their sapacity as 
Government servants. He explained that the said "Assurances" re-
lated to "accommodation or land occupied by certain persons in other 
capa~ities" . 

1.26. Subsequently, in a written note furnished by the Ministry 
of Works and Housing, it has been stated: 

"Accommodation allotted by the Directorate of Estates from 
the general pool to Central Government employees, some 
of whom may be displaced Government servants, is not 
covered under the 'Gadgil Assurances' as this assurance 
does not apply to allottees of Government accommodation, 
its application being restricted to displaced persons from 
West Pakistan who had unauthorisedly squattered upon 
Government la,nd in Delhi before 15th August, 1950. 

Allotment of accommodation from the general pool at Delhi! 
New Delhi can only be made to Government servantS 
working in eligibleoftices. Such of the displaced Govern-
ment servants as were absorbed in eligible offices were 
allotted Government accommodation in accordance with 
the provisi1>ns contained in the then Allotment Rules, 
which are statutory. Retention of accommodation by 
Govemment servants is governed by the Allotment Rules 
and such cases are not cov~ecl under the ''GaQgU ~ur
ance§' as stated above." 
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1.27. '!be Ministry of Works and Housing were asked on the 8th 
December, 19'12 to intimate speclficaUy whether the displaced Gov-
ernment servants who are still in occupation of residential accom;.. 
iilUdation allotted to them by the Directorate Of Estates, after their 
retirement from service, are Covered by the provisions of item. No.6 
of the Press Note of the Chief Commissioner, Delhi. In their com-
munication dated the 14th December, 19'12, the Ministry of Works 
and Housing have intimated that "in order to give our comments 
in the matter, it will be necessary to consult the Delhi Administra-
tion, Ministry of Rehabilitation and other offices. Our comments 
will be communicated to the Lok Sabha Secretariat immediately after 
the information is received from the concerned Ministries!Offices." 

v. Scheme for providing accommodation to pensioners 

1.28. During the course of oral evidence, the representatives of 
the petitioners drew the attention of the Committee to the state-
ment by the then Minister of State in the Ministry of Works and 
Housing (Shrl 1. K. Gujral) in the Lok Sabha on the 15th May, 1972, 
in which he was stated to have announced that "the Government had 
more or less finalised housing schemes with the bDA fGr retired Gov-
ernment servants and those who are on the verge of retirement. He 
further said that special allocation would be available for the Urban 
Housing DevelO'ping Corporation to build these houses". The wit-
nesses desired that the petitioners should also be covered under that 
scheme alIld shOUld not be evicted from their present Government 
accommodation till alternative accommodation was provided to them. 

lIn a further representation (vide Appendix II) received on behalf 
of the petitioners from the All India Organisation of Pensioners, 
New Delhi, it has been inter alia stated that the new scheme planned 
by Government envisages provision of alternate accommodation to 
the retired employees who will retire with effect from 1st April, 
1972 without taking into account the Government servants retired 
prior to 1st April, 1972. It has been added that this .$cheme was 
formulated as a result of the petitioners efforts who have been left 
out of the scheme. They have also pleaded that in the name of 
equity and justice it is neither reasonable nor justified on the part 
of the Government to treat their employees in different ways and 
have prayed that those who have already retired and are still in 
occupation of Government accommodation need immediate atten-
tion of Government over those who will retire within three years 
from 1st April, 1972. To achieve this· obJect, the petitioners have 
sugested that D.D.A. may De direCted to allot them build-up flats 
f)n bire;..p.urehase syBtein on lODg--fermballis to enable them to vacate 
.. Go\rertublellt aeconutiodatlon. 
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1.29. The Committee enquired whether the Government or the 
D.D.A. proposed to launch some special scheme for providing iand/ 
flats to Government pensioners. In a written note furnished to the 
Committee, the Ministry of Works and Housing have stated that:-

"The Delhi Developm~nt Authority has already initiated a 
scheme of aillotting flats to retiring public servantS. The 
details of the scheme are as under:-

(i) The purpose of the scheme is to give relief to retiring 
public servants, i.e· those, who are employed in the 
Central Government, Delhi Administration and Central 
Government Undertakings, statutory and local bodies, 
autonomous organisations, etc., under the control of 
the Centrad Government/Delhi Administration. In' the 
first instance, the scheme is being confined to public 
servants retiring within three years, i.e. from 1st April, 
1972 to 31st May, 1975. A Government servanf must 
have declared Delhi as his (her home town before the 
commencement of the scheme and should not own -in 
full or in part, on freehold or leasehold basis, any house 
or plot in the urban area of Delhi, New Delhi or Delhi 
Cantonment, either in his own name or in the name of 
wife!husband or in the name of any other dependent 
relation, including unmarried children. 

(ii) Registration under this scheme started on 21st Septem-
ber, 1972 and closed on 20th October, 1972. The public 
servants whose income before retirement does not ex-
ceed (a) Rs. 3,000 per annum, (b) Rs. 7,200 per annUlI} 
and (c) falls between Rs. 7,201 and Rs. 18,000, who alter 
retirement fall in the low income group or in the middle 
income group and the public servants whose income be-
fore retirement exceeds Rs. 18000 per annum but after 
retirement would come in the Middle Income group 
were entitled to apply under this scheme. Applicants 
had option to get this registration in accordance with 
their pre-retirement or post-retirement income. The 
total number of houses\flats to be constructed under this 
scneme at present is 538 and these will be hold on per-
petual leasehold basis. The public servants would have 
to deposit a fixed amount decided for' different categories 
at the time of registration and this amount will be treat-
ed as earnest money and adjustable to the cost of the 
house\flat at the time of ,allotment. 

1.30. In this connection, the Minister of State in the Ministry of 
Works and Housing (Prof. D. P. Chattopadhyaya) gave the following 
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reply to Unstarred Question No. 13 in the Lok Sabha on the 13th 
.November, 1972:- . 

"A Scheme for the re~stration: of retirihg . 'public .servants' 
for the purchase of houses/fla~ built by the~;Deilii Deve-
lopment Authority· has been iittrodu¢ed recently. to give 
!relief to retiring public servants. In the fIrst- instance 
the scheme has been confined~ to th, publicserv~nts. re-
tiring within three years, i.e. betweeh 1st April, 19"72 and 
31st March, 1975, irrespective of the teason of r~tirE!ment. 
HelShe must have declared ~lhi as his[her 'home town' 
before the commencement of; the scheme and should not 
own in full or in part on freehold or leasehold basis any 
house or plot in the urbanar~as of Delhi, New Delhi or 
Delhi Cantt. either in hislher :~wn name or in the name 
of hisJher wifeJhusband or in ~he name of any other de-
pendent relation including unmarrie~ children. 

The registration of the scheme conimenced on 21st September, 
1972 and closed on 20th October, 19'72. 

The location of the houses/flats to be constructed, their are~, 
cost and the manner in which it will be recovered from 
the allottees etc. is as follows:-

[See next page] 
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1.31. The Committee enquired from the Ministry of Works and 
Housing how the continuity of this scheme would be ensured. The 
Ministry have stated that continuance of the scheme will be examined 
in the light of the experience gained in the implementation of the 
scheme. The Committee also enquired whether the Government 
employees would be eligible only for the built-up flats or they would 
be eligible for purchasing land also so as to construct a h~use of their 
own choice. The Ministry of Works and Housing have stated that the 
persons registered under the scheme will be eligi\)le only for built-up 
flats. 

1.32. During the course of oral evidence of the representatives of 
the Ministry of Works and Housing, the Committee asked the witness-
es to comment on the suggestion of the petitioners to earmark a cer-

. tain number of plots or houses constructed by D.D.A., for the retired 
Government servants, as their competitive powers vis-a-vis the 
general public to purchase the plots etc.· in open auction was much 
weaker. The representative, of the Delhi Development Authority 
explained the position as follows:-

"I think there is an impression which has been created that 
D.D.A. is selling all the plots by auction. That is not 
correct. Out of the plots developed, only 50 per cent are 
put to auction. Rest are being allotted at fixed rate basis. 
Apart from that, all the houses which we are construct-
ing, are meant for middle and lower income group. There 
is no question of any auction. They are allotted at fixed 
or cost price. This is subject to certain conditions. l"or 
middle income group, the income level should be between 
Rs. 7,200-18,000 per annum. For low income group, it 
should be less than Rs. 7,200 and for Janta group, it 
should be less than Rs. 3,000. This allocation of amount 
is very much in favour of the middle and lower income 
groups which should normally be the case. During the 
last 2-3 years we have constructed 11,000 houses and they 
are all meant for these peopie. Now, we are construct-
ing 20,000 houses. Out of tms, 14,000 ate under construc-
tion. They are all meant for these people and this is, in 
fa~t, the highest rate of construction in any city in our 
coutrtry-'--'even 5 to ~ times higher than in cities . like 
Bombay. They are all exclusively meant for lower in-· 
come. groups. As I esplamed to you earlier, we have no 
tOFl't!Ct statistics. But a saniple survey conducted, reveals 
that ~70 per cent bf the Gcwetmnelit employeeS haft 
been belteftted by t~ Schemes." 
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1.33. In reply to a question, the representative of the Delhi Deve-
lopment Authority also explained the procedure for the allotment of 
bUilt flats and developed plots as follows:-

"1 will split this into two. One is the allotment of flats which 
the D.D.A has built up. The procedure is like this. We 
will advertise in the Press. We say that this is the scheme 
which the D.D.A. has started and those who are interest-
ed in taking advantage of the same may do so. The con-
dition is that if you belong to the middle income group, 
as 1 have already explained, their income should be less 
than Rs. 18,000 per annum and should be more than 7,200. 
Then you have to deposit with the D.D.A., registration 
amount equivalent to Rs. 5,000. If you belong to the 
lower income group, you have to deposit Rs. 3,000 and for 
Janta Group ~the deposit is Rs. 500. Those who have got 
houses are not eligible and there are income and other 
restrictions, Now, we have 19,000 people who have ap-
plied to us. Our present programme is geared to these 
19.000 people. We are now constructing 20,000 houses and 
everybody is bound to get a house. .It may take one and 
a half or two years. The procedure is by advertisement, 
as you might have seen in the press. We say 900 or 1,000 
houses have been built in a particular colony for the mid-
dle income group. Those who are already registered, may 
apply. Allotment is made by draw of lots. Everybody 
will get a house. But the locality in which he gets a 
house or a particular floor, that depends upon the draw of 
lots. That is the procedure. This is about the allotment 
of flats. So far as land is concerned, they are advertised. 
There, the procedure is slightly different. We say we 
have 1,200 plots which will be allotted. So we say if you 
belong to the middle income group, the security will be 
Rs. 1,000 and for low income group it is Rs. 500. After 
the q.eposit is made, applications are received.. Then al-
lotment is made by draw of lots and those who do not get, 
money is refunded to them. For anybody who is registered 
with the D.DA., there is no difficulty about it. Whether 
he gets it today or tomorrow or within two -years that 
depends upon the number-of claims with us." 

1.34. The Coinmittee enquired whether it was possible to sell 
houses to retired Government servants, -Le., pensioners,- on instal-
ment basis. The Secretary of the Ministry of Works and Housing 
stated that after their retirement, the -Government servants become 
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.a part of the rest of the population. He expressed doubts whether 
they would be justified in making speCial housing policy and hous-
ing schemes for Government employees, excluding all others. He 
added that various schemes of the D.D.A., referred to above, were 
open to Government servants and they could avail themselves of 
those schemes. Besides, a facility had been extended to Govern-
ment servants under which they could get loans on concessional 
terms, at 6 per cent while they were in service, for acquiring houses. 

1.35. In reply to another question, the representative of the Delhi 
Development Authority stated that "If you were to reserve too big 
a quota for the retiring Government servants, expressly, there may 
be objections from other members of the public. This is not a 
formal scheme by Government for providing housing for all people 
who retire from service". He added that the Scheme was likely to 
be finalised in a month or two. The Secretary, Ministry of Works 
and Housing, however, added a word of caution and said that that 
was a limited scheme, which was ,being tried by the D.D.A. . It 
would be a self-financing scheme. He further added that "that is 
not an assumption of responsibility by Government to extend it to 
all Government servants.... Financial implications are there. 
Suppose there are 4,000 Government servants retiring every year 
and there may be accumulation also. That may take away 25 per 
cent of the entire activities of the D.D.A. for this purpose. That 
may create public objections from other sections of the public, 
These are the contingencies on account of which Government can-
not make a commitment now." 

VI. Accommodation provided to Government employees. 

1.36. The Ministry of Works and Housing have intimated to the 
Committee that in Delhi I New Delhi, it has been possible for the 
Government to provide accommodation to only 42 per cent of the 
Government employees working in eligible offices and the "remain-
ing 58 per cent of the serving employees have to fend for them-
selves". The Ministry have also stated tnat in certain cases the em-
ployees have put in service of over 20 years, but they have not been 
provided with residential accommodation. 

1.37. During the course of oral evidence of the representatives of 
. the Ministry of Works and Housing, the Committee enquired about 
the number of Government servants who retired every year while 
being in possession of Government accommodation at the trme of 
their retiremertt.The representative of the Ministry of Works and 
Ht1t.11dD.a $ta1:4Ki' that the exact figures were not available with them. 
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However, there were 97,134 persons in Delhi who were entitled to 
Government accoihmodation under the rules aAd if 4 per cent of 
them retired every year, the figure of retiring persons roughly came 
to about 4,000. Out of the 97,134 persons entitled to Government 
accommodation, 41,269 were occupying Government accommodation. 
Thus, the percentage of satisfaction came to 42.49. Similar figures 
in respect of the retiring persons might be about 80 per cent, al-
though exact figures were not available, In a subsequent note fur-
nished to the Committee, the Ministry of Works and Housing have· 
stated that no statistical data are Ipaintained in the Ministry of 
Works and Housing (Directorate of Estates) in regard to the num-
ber of Central Government employees in pelhi!New Delhi who re-
tire every year. Moreover, the Directorate of Estates controls the' 
accommodation in the general pool only. There are certain Depart-
ments, like Railways, Defence. Posts and Telegraphs, who have got 
their separate pools of accommodation for Central Government em-
ployees working under their control. In this connection, the Com-
mittee also enquired the average number of Central Government 
employees who are in possession of Government accommodation at 
the time of their retirement and who do not possess a house either 
in their own names or in the names of their sons or dependants. 
The Ministry of Works and Housing have informed the Committee 
that no such statistical data, in so far as general pool accommodation 
is concerned, are maintained. However, during 1971, there were 
497 Government servants, who at the time of retirem'ent, were in 
occupation of general pool accommodation in DelhilNew Delhi. It 
is not known whether they, and if so, how many of them, owned 
houses in their own names or in the names of their sons or 
dependants. 

VII. Need to review existing rules fOT allotment of Government 
residences . 

1.38. In the representation, the petitioners have stated that the 
present rules regulating allotment and de-allotment of quarters 
were framed long ago and they need drastic changes in the light of 
the welfare schemes which are being ushered in after Independence., 
It has been added that rules are intended to fit in with the require-
ments of the SOCiety and the reqUirements of the society are not in· 
ten~d to adjust themselves to the-old out-moded rules. Tfuhoe is 
theh!fore, a need to change these rules. During the course of oraI 
evidemre before the Committee, t~ n!pr'esentattves of the petitiqneis 
stated -that the rules relating to lln~ M Government a-ccomi!rO-
dation ai\d de-elletmeht to its emplO~ we!'e framed about SO yeats 
.., 'aIld were outdated and n:eedM to be cfJangt!d. 'nIey added' that 
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the conditions in the forties were quite different from those prevail-
ing now, inasmuch as during those days Government servants were 
not much interested In having Government accommodation, but now 
sinc;e the rents prevailing in Delhi and other places were very high, 
every one preferred to have Government accommodation which was 
available at comparatively much lower rents. In the further rep-
resentation received on behalf of the petitioners through the All 
India Organisation of Pensioners, New Delhi, it has been stated that 
two different sets of rules have been framed for tenants--~me for 
those who are living in private accommodation and tbe other for 
those living in Government accommodation. In the former case the 
landlords cannot evict them easily whereas in the latter case Gov-
ernment have powers to evict them without much difficulty. It 
has been added that it looks odd that people of the same country are 
given different treatment and the fact remains that Government 
servants living in Government accommodation are losers as compar-
ed to those living in private accommodation. It has been pointed 
out that in the former case they draw the house rent allowance al"'r1 
the landlord can neither increase the rent nor can evict them whert~ 
as in the latter case they do not draw house rent allowance and the 
·Government have the powers to increase the rent as well as to evict 
them from Government accommodation. 

1.39. In a written note furnished to the Committee, the Ministry 
'of Works and Housing have stated:-

"It is not correct that the present rules regulating the allot-
ment and de-allotment of quarters were framed long ago 
and they need drastic changes in the light ,of the welfare 
scbemes which are being ushered in after Independence 
era. The existing allotment rules were promulgated in 
May, 1963 and became effective from the 15th May, 1963. 
Tbe Government set up a committee under the Chai~n
ship of Shri Anil K. Chanda, the then ~puty Minister for 
Works. Housi,ng and Supply, in January, 1960 to advise on 
the simplification, ratiC!nalisatior. and st.reamlining of tules 
and prQCedure regarding the allotment of GoyerIlll)ent 
residential accommodation in Delhi[New Delbi under t.be 
control of the Directorate of Estates, New Delhi. These 
rules were framed keeping in view the recommendations 
made by this Committee. Accor.ding to a provision con-
tailled in these ru1es,a Government servant on retir~ent 
can retain the accommodation in his occupation for a 
period of twg mon·ths from the date of retiremeRt, on 
payment of normal rent; where leave prepantory to re-
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tirement is granted or refused leave under F.R. 86 is 
granted, the retiring officer can retain the accommodation 
in his occupation for the full period of leave on full 
average pay subject to the maximum of four months in-
clusive of the period permissible in the case of retire-
ment. Besides the provision contained in the allotment 
rules, executive instructions have been issued by relaxing 
the provision of the rules and, according to these instruc-
tions, the son I daughter, etc., of a retiring Government 
servant, if he is working in an eligible office and has been 
sharing accommodation with the retiring officer for a 
period of six months, is given ad hoc allotment of ac-
commodation from the general pool. In case the near 
relation is entitled to a higher type or the same type of 
accommodation, the accommodation in the occupation of 
the retiring officer is regularised in his name; otherwise, 
he is allotted accommodation of hislher own entitled 
type:" 

1.40. During the course of oral evidence before the Committee,. 
the Secretary, Ministry of Works and Housing, stated that the allot-
ment rules were not old and were reviewed from time to time and 
amended whenever considered necessary. 

C. Conclusions/Recommendations of the Committee 

1.41. The Committee express their grave concern about the hous-
ing problem of the serving and retired Government employees. The 
percentage of serving Central Government employees in Delhi, 
eligible for allotment of Government accommodation from the ge~e
ral pool, who have been provided with Government accommodation, is only 42. In many cases, even the Government employees who 
bave put in service of 25 years or more, have not been provided with 
Gov,:rnment accommodation. The large majority of about 58 per 
cent of Government employees have to fend for themselves and 
have to arrange private accommodation at exorbitant rents much 
beyond their means. 

1.42. The Committee feel that provision of Government accom-
modation at reasonable rent is in the interest of the efficiency oi 
Government em.ployees, apart from its being, a welfare measure. The 
Committee, therefore, recommend that Government should step up 
the construction and pl'OVisiOB of accommodation to its employees 
on a large scale,according to a time·bouad programme, so that the 
majority of the employees may be provided with Government ac-
commodation at the earliest. 
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1.43. In the view of the Committee, Governme,nt owe a moral 
responsibility in the case of its retired employees also, particularly, 
those who, at the time of their retirement, are in possession of Gov-
ernment accommodation but do not possess a house of their own, 
to see that they are not thrown on the roads in their old age after 
serving the Government during the best part of their lives. Apart 
from formulating long term schemes, which may enable a Govern-
ment employee to CQnstruct or purchase a built house of his own on a 
hire-purchase basis, Government may consider &he question of libe-
ralising their allotment rules in such a way that the retired Govern-
ment employees, who do not have a house of their own, are allow-
ed to retain the Government accommodation for a more reasonable 
period than at present, after their retirement, during which they 
may arrange alternative accommodation. 

1.44. The Committee welcome the recent scheme of the Delhi 
Development Authority for the registration of public servants re-
tiring within three years, i.e., between 1st April, 1972 and :nst March, 
1975, for the purchase of houses/flats built by D.D.A., as a step in the 
right direction. The Committee hope that this scheme will not only 
be continued but further improved and extended to cover those em-
ployees who may be retiring during the next five to seven years, in 
the light of the experience gained in its working. The Committee 
also recommend that the feasibility of extending this scheme, with 
such modifications as may be necessary, to the Government ser-
vants who retired before the ls1t April, 1972 and were in possession 
of Government accommodation in their own names and who do not 
own a house in their own name or in the name of any of their family 
members, may be expeditiously examined. 

1.45. In view of the financial difficulties of the Government em-
ployees due to rising prices, the Committee also feel that the terms 
of allotment of flats to public servants unde r the new scheme for 
retiring Government employees need .to be liber~lised by D.D.A. 
The amount required to be paid on allotment of a flat, which is more 
than 50 per cent of the total cost of the flat at present, should be re-
duced to one-third of the cost of the flat and the payment of the 
h-alance amount should be spread over a longer period of time. 

1.46. The Committee hav~ carefully considered the rell1clt 'of 
those petitioners who are displaced persons that they are entitled to 
alternativ~_a~comm..~til)n J?efore they are evicted from their pre-
sent unauthorised . Government accommodation under what has 
been frequently stated as "Gadgil Assurances". From the material 
placed before the Committee( the Committee are unable to deter-
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mine whether the cases of the petitioners are covered by the "Gadgil 
Assurances" stated to have been given in 19501. '1'0 a specific query 
by the CoJD,Jnit$ee whether the Press Note issued by the 
erstwhile C~f Commissioner of Delhi on the 31st June, 1951, 
did not cover the cases of the petitioners, the Ministry of Works 
and Housing have stated that ''it will be necessary to consult the 
Ilelhi .o:\dJDinistrati4m, Ministry of Rehabilitation and other offices". 
Be that as it .a"y, the Commitee would nke the cases of the peti-
tioners, aDd others similarly placed, to be considered with com-
passion with a view to avoid human misery, as far as possible. 

The Committee would also like to be informed of the result of 
the examination by the Ministry of Works and Housing of the ques-
tion of applicability of the aforesaid Press Note to the petitioners, 
as soon as possible. 

1.47. The Committee note that Government employees enjoy 
the facility of taking loans from the Central Government at low 
rates of interest for building houses. The Committee, however, feel 
that a large majority of the Government employees, especially in 
Low Income Group, are unable to take advantage of this facility be-
cause of their inability to raise funds for purchasing land for house 
building at 'the prevailing exorbitant prices 'of land in Delhi and other 
cosmopolitan cities. It may be mentioned that at present only 15 
to 20 per cent of the total admissible house building loan is given to 
a Government employee for purchase of a plot of land. Similarly, 
a large number of employ.ees are unable to take advantage of the 
facility of taking loans for purchasing ready-built Oats from the 
D.D.A. as they are unable to deposit the necessary amount of money 
(i.e., Rs. 3000 for Low Income Group and Rs. 5000 for Middle in-
come Group) for registration of their names with the D.D.A. The 
Committee, therefore, recommend that sufficient Dumber of plots of 
land should be developed and made available to the Government em-
ployees ;uad other salaried classes at reserved prices. Government may 
also raise the existing percentage of total house-building loan given 
to a Government employee for the purpose of purchasiug a plot of 
land fol' house building and also grant loans to !beil- employees for 
m,king deposits for registration with the D.D.A. for purchasing a 
built-up flat, which may be subsequently adjusted against the loaR 
sanctioned to him for purchase of the flat. 

NEW D,ELHI; 
The 20th December, 1972. 

ANANT PRASAD SHARMA, 
C~IE.MAN, 

CO.MMITl'EE ON PETITIONS. 
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APPENDIX I 

(See para 1.1 of Report) 

Representation from Shri J. P. Goel and others for providing 
residential accommodation to retired Government servants 

Lok Sabha, 
New Delhi. 

The humble petition of Shri J. P. Goel and 45 other pensioners of 
the Central Government. 

SHEWETH: 

1. That the present rules regulating allotment and de-allot-
ment of quarters were framed long ago and they need 
drastic changes in the light of the welfare schemes which 
are being ushered in after Independenec. Rules are in-
tended to fit in with the requirements of the society and 
the requirements of the society are not intended to adjust 
themselves to the old out-moded rules. There is, there-
fore, a need to change these rules. 

2. A large number of pensioners are in occupation of Govern-
ment quarters for more than one year after the date of 
their retirement. This is not due to any wilful intention 
but due to the helpless situation that they have been put 
into. 

3. While in service these pensioners were not able to construct 
their own houses mainly due to non-availability of land. 
In Delhi lands have been acquired by Government 
(D.D.A.) and were provided and allotted through co-
operative societies. No such Co-operative Society waR 
allowed to be registered for allotment after Aprll,1961. 
Thereafter allotments were made through auction and 
Government servants were not financially in a position to 
compete with businessmen. 

4. During the period of our service the D.D.A. had no deve-
loped schemes to provide lands or ready-made houses· as 
they have done now. We could not buy plots from private 
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parties due to exorbitant prices and hence could not con-
struct houses. Even a few of us who could procure a plot 
could do so at the fag end.lIIf-ttQeir service when loans 
could not be raised for constructing houses. Delhi Ad-
ministration and tl;,ife ;l:Ilsmance ·.:GorpoPation who grant 
loans do so only on the basis of income .assessed lor .income 
'tax pmposes. Our 'income is now below taxable amount. 

5. It is not now possible for us to hire private accommodation 
on account of prevailing exorbitant rents. 

6. Most of us have still got big families to .support ana also to 
marry daughters and sons. 

7. Parli~ent has passed a Bill recently authorising . Govern-
ment to evict us. Eviction proceedings are being .~ken 
by the Directorate of Estates. 

a.We, who 'have served 'the Go.vernment loyally thrru.j.ghout 
our ·llfe are no.w faci~g ,a heJ.'pless .situation. This. is a so-
cia1pr61)lem as . is' in the ..case .of Jh~ggi Jhonpari·dwellers 
and cans 'for merciful and most. sy.m.pathetic cOll6iciemtion. 

9:rtihe tRariStiipme!rtionedabove along with other hardships 
'1YIhieh:me· facetl'by a'GoVernment servant immediately on 
the date of retireme!1t 'whiCh, 'infat!t, is the ilate of death 
jor. him, .ba\fe .b~en :voic:ed JEom .lime to time in ,various 

.fol:w:ns. an4~the .question .ofac£oInm9dation was. padieular-

.~ IQroq&ht . .tO ·tRe,ao.tice of ,the :H'Oll'ble ,Minister ·of Works 
and lHousing .:aecently .hut .withou.t ~ tangible l'esults. 

10. J.t was also brought to his notice that Delhi Municipai 
.col;POl'ation lias aheady cpa&Bed B. llesolution~keEe~ ;.thc 
M. ,C .• ~yees-to-whom,~commadatiollrhasbeen ;allotted 
.l:!-Y .tAe -M . .c. lI!le·entUled to ,purohase,them on· a 'hire pur-
CDase ,.basis. 

YourllEtiUQaers...pllQoY:-

(i) . tb.at before ew.ction, -alternative arrapgements .for rehabi-
litating us may kindly be made on .priorityba&s.on easy 
instalments; 

~o ,Some IlUh ,localities whiflh have 'been ear--marked for de-
.melWon of ,Go'tlel'Dllle!1t.quat'ters ·therein may rkirufly be 
reserved for pensioners and quarters in these colonies may 
be made over to us on their 'iepreciated value; and 
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(iii) Pending a decision in this matter, we may very kindly be 
allowed to continue in our existing quarters on payment of 
10 per cenV O¥Oti!' petlsibns. 

Name of petitioners 

Shri J. P. Goel & 45 others 

Counter-signed 
by: 

Address 

Govt. Qr. No. 6-D, Dev Na-
Kar, Karol Bagh, New-

Delhi-5· 

Shri S. M. Banerjee, M.P. 
21'-4-191%' 

Signature 

Sd/-
J. P. God 
2-4- 1972. 



APPENDIX II 

(See para 1.2 of Report) 

Further representations received through the AU India. Organisation 
of Pensioners, New Delhi. 

(1) 

ALL INDIA ORGANISATION OF PENSLONERS, 

(Head Office) 17/9 West Patel Nagar, 

(Tel. No. 584274) 

Ref. No. HQIAIOPI1256 New Delhi-S, 

Dated the 29th SeptembeT, 1972. 
To 

Sir, 

The Speaker, 
Lok Sabha, 
Parliament House, 
New Delhi-I. 

Kindly refer to the Petition dated 2nd April, 1972, regarding pro-
vision of alternative accommodation to the retired Central Govern-
ment Employees in occupation of Government quarters after their 
retirement made by Shri J. P. Goel and others most of whom have 
now become members of this Organisation. In this connection, I 
beg leave to submit as under:-

(i) Some of the petitioners were called upon to tender evidence 
in connection with the said petition by the Committee on 
Petitions of Lok Sabha on 5th July, 1972. Accordingly 
they appeared before the Committee on that date. Dur-
ing the course of their evidence the peti~ioners had re-
quested the Committee that till any final decision was 
arrived at, it was most essential that the eviction proceed-
ings launched against the petitioners should be stayed as 
otherwise the Directorate of Estates would clear out all 
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the petitioners from Government accommodation thus de-
feating the very object for which the petition was sub-
mitted. Even in such cases when approached, Courts of 
Law always grant stay orders with a view to maintaining 
status. quo till a final decision is arrived at on any matter 
brought before them. In the name of equity and justice, 
it is but fair that the. eviction proceedings now being vig-
orously pursued against the petitioners ever since their 
representatives appeared before the Committee on Peti-
tions, may also be stayed and status quo maintained till the 
Committee completes its findings and places the same on 
the Table of the House for such action as considered ne-
cessary. 

(ii) As some of the petitioners are displaced Government ser-
vants from Pakistan, their case merits special considera-
tion because the Government accommodation allotted to 
them while in service from 1947 onwards was virtually 
by way of Rehabilitation relief and not because of their 
being Government employees. The circumstances under 
which Government accommodation was allotted to them 
were given in Gadgil Assurances and Government Press 
Note of 1951 issued by the Chief Commissioner, Delhi. A 
reference to the said Government Press Note would reveal 
that in case of retirement, dismissal, discharge from ser-
vice, they will be provided with alternate accommodation 
before eviction from Government quarters. As a result 
of these assurances, the displaced Government servants 
were not allotted built up houses in the various refugee 
colonies then brought up by the Central Government with 
a view to rehabilitating the refugges. 

(iii) To the best of my knowledge and belief, the number of dis-
placed Government servants who had been allotted Govern-
ment 3I:commodation from general pool by way of Re-
habilitation relief was very small. Evidently, the Gov-
ernment is committed to provide them alternate accom-
modation on preduction of an affidavit that they do not 
own any house in New Delhi/Delhi Can~t. The former 
Minister of Works and Housing (Shri I. k. Gujral) had 
given an assurance in the Rajya Sabha on 14-8-1971 (when 
the present Public Premises Eviction Act came under 
discussion) that Gadgil Ass:Jrances were still binding on 
Government and that these would be honoured and no-
bodv would be thrown out of their present accommodation 
without providing them alternate accommodation. 
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(iv) It is also worth consideration that two· different sets of 
rules have been framed.. for tel11lnts- which naturally go 
rules. have· been feamed: for tenants- whieh naturally go 
against the socialistic pattern, of soeiety· i.e., one for those 
who are living in private accommodation and the other for 
those living in Government aocommodatien. In the for-
Iner. ~ the landlords, cannot evict tbem whereas in the 
latter. case Government have po~rs to evict them. How 
odd it looks that people at the same country are given dif-
ferent treatment. The fact remains that Government ser-
vants living in Gov~mnent' acoommedation are great 
losers as compared to those living in private accommoda-
tion. In the former case they draw the House Rent Al-
lowance (H.R.A.) and. the landlord can, neither increase the 
rent nor can evict them whereas, in the; latter case they 
do not draw H.R.A. and the. Government have the powers 
to increase the rent as well as the evict them from Gov-
ernment accommodation; 

(~). Yfurther argue, when Government have accepted to pro-
vm.e them with e.G:H:s. facilities to their retired employees 
the· contribution for which is char.ged on. the basis of pen-
sion drawn by them, it is not known why- the facilities are 
being- denied- to them in the matter of accommodation as 
shelter is equally most impox.tant iWIlL of necessity for 
every one; 

hri} Tdte' GOvernment have now planned a new scheme for 
providing alternate accommodation to the retired em-
plbyees; who will. retire with effect from 1st April, 1972 
without- taking into account the I Government servants re-
tired QriOl: to 1st. Ap.t;il,. 1972. Lt w.il!. mt be out of place 
to mention.here that fuis,schema wml'iQrm'Ulated as a re-
sultof the petitioners-efforts(who,have been left out of the 
justice.it is neither reasonable nor. j~stifi.ed: on the part of 
the Go:vernment to tr.eat.. their emJlloyees- in different 
ways. I, therefore, feel that those wbe have already re-
tired.. and.. axe still, in. oocuyation. of GoveInl'De'Dt accommo-
dation need immediate.attentiOD of Go'''ell'QlIlent over those 
who will retire withiIL three. yaars from: 1st, April, 1972. 
To. achieve this obJect, I. beg .lea\W to, suggest your honour 
that D.D.A. may be; direeted to. aUGt, them built up flats 
on hire pur.chase ~stem.on long-termbaais to enable them 
to vacate the G<lvemment. aScomR1odation,. This will not 
only help the hard hit.. pensioners to g~ sheker but would 



33 

also go a long way to make ,the promise of the ruling party 
to ensure food, cloth and shelter for all a reality. 

(vii) On 9th September, 1972, some of .the Iepresentativ.mhof 
the petitioners also met Hon. Minister of Works, and 
Housing and Supply (Shri U. S. Dixit) at 'his -residence 
and discussed the ,matter with him. The following docu-
ments were handed over to him for sympatheticcoMi-
deration of their problem of accommodation:-
fa) A copy of the Petition submitted to the Committee on 

Petitions on 2.:~1972. 

(b) A copy of the letter originally addressed to him and 
forwarded through Shri ShashLBhushan,.M.P. 

(viii) To sum up the above position, I request your :honnur that 
the {ollowing problems need immediate attentiDn of ,ahe 
Government to mitigate the sufferings of these petitioners: 
(a) All eviction proceedings already launched or propos-

ed to be launched by the Estate Office be ,stopped iim-
mediately; 

(b) All displaced retired Government employees who 
were allotted Government accommodation out of re-
fugee quota from 1947 onwards may be provided with 

.alternateaccommodationas envisaged;in Gadgil As-
surances; 

(c) All retired persons be covered under the DDA's Pen-
sioners' Scheme irrespectfve of the date of their re-
tirement 

OR 
'the 'DE>Amay allot them built up houses of general 
pubJiequota on hire purchase system on 'easy monthly 
instalments spread over 15 years subject to !fulfilment 

• of . the conditions. 

2. r . shall 'lile grateful if your honour will ,kindly have the matter 
looked into 'W'gently' so . that the decision:is. expedit~d on ·the lPetttion 
submitted by the 'retired Government servants at;td eviction notiees 
are withdrawn. 

Tha'nking you in anticipation and awaiting anxiously a favourable 
reply. 

Yours faithfully, 
Sd/-

Maj. (Retd.) 
President Headquarters, 
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(II) 

All India Organisation of Pensioners, 
(Head Office) 17/9, West Patel Nagar, 

~ New Delhi-8. 
(Telephone No. 584274) 

~ef. No. HQIAIOPI1299 

From 

To 

The President Headquarters, 

New Delhi-8, 
Dated the 20th November, 1972. 

All India Organisation of Pensioners, 
New Delhi-8. 

The Speaker, 
Lok Sabha, 
Parliament House, 
New Delhi. 

SUBJECT: -Provision of alternative accommodation to retired dis-
placed Government servants at the time of their retire-
ment before eviction from Government quarters. 

Respected Sir, 

Some of the retired Government servants who are staying in the 
Government quarters allotted to them while in service made a Peti-
tion to the Lok Sabha on 2nd April, 1972, for allotment of alterna-
tive accommodation before their eviction from the present quarters 
as they neither have a house of their own in Delhi nor they.an 
hire a house due to high rents beyond their capacity to pay. 

I reminded the Lok Sabha on 29th September, 1972 (No. HQI 
AIOPj 1256) for speedy decision on the petition as the petitioners were 
being harassed by the pirectorate of Estates, New Delhi. 

I believe that the petition is being considered by the Committee 
on Petitions in consultation with the Ministry of Works ~d Housing. 
Some of the petitioners are displaced Government servants. 

2. On a further study of the facts of the case I am convinced that 
the case of displaced persons stands on a footing different from the 
rest of the pensioners on the grounds that the Chief Commissioner, 



Delhi, who was responsible for the rehabilitation of refugees in Delhi 
issued a Press Note in 1951, a copy of which is enclosed, (Annexure) 
wherein the refugees were divided in six categories for the purpose 
of fixation of priority for resettling them. It was laid down in para 6 
of this handout that in regard to displaced Governm90t servants 
then settled in Government quarters the question of tHeir rehabili-
tation would arise on their retirement, dismissal, retrenchment or 
death if they have no other place to live in Delhi/New Delhi. 

These displaced Government servants were allotted Government 
quarters out of one-sixth of quota earmarked for them ITom the 
general pool in relaxation of the statutory rules governing allotment 
of these Quarters. This was apparently done on humanitarian 
grounds with a view to mitigate their hardsKips. , 

3. I now humbly request that while considering the petition the 
above facts may be kept in view so far as' displaced Government ser-
vants are concerned, and the same humanitarian feelings may also 
b~ extended to them even now to relieve them from menta1 torture 
to which they are being put by the Directorate of Estates. I can 
assy.re your goodself that the number of such pensioner!:S will not be 
large and it will not be difficult for the Government to flnd out a 
viable solution. 

4. Apart from the facts stated above, I would again draw your 
attention to some of the assurances!promises given below which were 
made by the Minister of State for Works and Housing as late as 14th 
September, 1971, while discussing the Public Premises (Eviction of 
unauthorised ochlpants) Act in the Rajya Sabha:-

. (a) I can assure my friend that if the rules have to be changed 
they will be changed in such a way that Society's needs 
are met. 

(b) We will not remove any body without giving alternative 
accommodation. 

(c) One thing I can tell my friend here is that this Ministry 
is the Ministry of Housing and not a Ministry of de-hous-
ing. 

(d) Nobody will be removed wherever he might be residing 
because the basic issue is to provide accommodation: I 
would not like people to go out in streets without a house. 

5. Being the Chairman of the August Body (Lok Sabha) , it 
is· the. right of every citizen of India to expect from you to see 
that such assurances are not left on the floor of the House unheeded 



but they are properly reflected in the relevant orders of the Gov-
ernment ~nd are implemented by the Government /in their true 
spirit. 

6. Since it is the policy of the Government not to evict any body 
unless he is allotted alternative accommodation and on top of it 
socialistic pattern of society is being advocated .by Government from 
'all avenues, it urges me more to stress for the relief of those poor 
souls whci worked loyally for the Government througho).1t their life 
but lived from hand to mouth. 

Charity begins at horne. With this theme the Government may 
kindly be advised to look into this matter urgently and find a suit-
able solution. 

I 

7. Meanwhile, the petitioners may also be consoled that penal rent 
will not be charged from them as their overstay in Government 
quarters is not wilful but under compulsion of circumstances stated 
by them in the petition. 

8. In the end, I humbly request that the case of these poor peti-
tioners may kindly be settled sympathetically and expeditiously to 
save them from physical and financial torture in their old age es-
peCially when their paying capacity is reduced to one-fourth and 
liabilities remain the same. 

Yours faithfully, 
Sd/-

(Major Partap Singh Retd.) 
President H.Q. TIOP ~ 

ANNEXURE TO APPENDIX II 

OFFICE OF THE CHIEF COMMISSIONER 
DELHI 

PRESS NOTE 

Dated the 21st June, 1951 

The Government have decided to bifurcate the work of allotment 
of houses and shops to displaced persons in Delhi state. 

All shops and houses available for outright sale are to be given 
on instalment basis will be dealt with by the Government of India, 
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Ministry of Rehabilitation direct. Displaced persons are advised 
to see Shri K. S. Kane, Assistant Secretary in that Ministry for all 
information in this matter. 

A Committee has been set up under the Chief Commissioner 
for allotment of houses and shops on rental basis and the following 
priorities have been laid down:-

1. Eligible member of camps who were in camps on 14-4-1949. 

2. Street Squatters according to the Sector-wise Scheme. 

3. Displaced persons in unauthorised occupation of Govern-
ment quarters (non-defaulters). 

4. Displaced persons in unauthorised occupation of buildings of 
Public utility services like hospitals, schools and libraries. 

5. Occupants of Public buildings like Dharamsalas and re-
ligious places of worship like temple and gurdwaras. 

6. Displaced Government servants who have been allotted 
accommodation by the state Officer and are required. to 
vacate it as a result of retirement, resignation, dismissal, 
retirement or death, if they have no other place to live in. 

At present top priority is being given to providing alternative 
accommodation to street squatters under the sector-wise scheme. 

In the circumstances, it is regretted that applications for allot-
ment of houses on rental basis from individual will not be entertain-
ed. 

The provision of alternative accommodation to eligible displaced 
persons in Government quarters required to be vacated is being 
done by the Estate Officer in consultation with the Ministry of Re-
habilitation. All applications on the subject should be addressed to 
him direct. 

MGIPND-LSdIl-3024LS-30-1-1973-725. 
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